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Asseribly which received the assent of the G vernor is hereby published for

general information.
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ASSAM ACT NO: VI OF 1994
(Received the assent of the Gevernor on 13th April 1994).

THE ASSAM MOTOR VEHICLES TAXATION (AMENDMENT)

ACT, 1994
AN
ACT
Bieambe. Whereas it is expedlent further to amend the

Assam Motor Vehicles Taxation Act 1936 (Assam
Act IX of 1936), hereinafter referred to as the
principal Act in the manner hereinafter appearing;

It is hereby enacted in the Forty-fifth Year of
the Republic of India as follows :— :

Short 1. {1) This Act may be called the Assam Motor
title, &x- Vehicles Taxation (Amendment) Act, 1994. .
commence- e e ,f;g
sz e el It extends fto the whole of Assam. C

(3) Tﬁ shall come 1nto force on such date as 'fhe
State Government may, by notification in tF’e
Official Gazette, appoint. -
Insertion of 2. In the principal Act, after Section 4A, tihe
1B, Section £4]lowing new Section shall be 1nse117ed as Section
& Hamielgiess { - 000 T Tl VT e

i B 4B (1) ‘\Totmth%tar\rhm anvthing contained
vate Vehi- in any other provision of this Act, the owner of any
cle”, Motor-cycle, tricycle, trailer/side-car, Motor car
or Jeep meant for exclusive personal use and not
registered as Public Service Vehicle and is less
than fifteen years old when applying for first regis-
tration, or assignment of a fresh registration mark
or cBange of address or removal of the aforesaid
-ehicle from any State otber thar Assam, on or
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after the commencement of this Act, shall pay one
time tax as specified in the Schedule-II] in lieu of
any tax payable under the Assam Motor Vehicles
Taxation Act, 1939.
S AN B o Ly L TN, G (B BT O oy BTl

(2) The one-t1me tax shall be payable as rfﬁ
was a tax under Section 4 and the provisions of
the Act and the rules framed = thereunder shall
apply muiatls mutandls bk ,
Provvied tn.si the one- t1me tax shall br. pald
in one instalment within 30 days of the Motor -
Vehicle coming within the purview of this Section
or, if any tax under  Section 4 has been paid in
respect of it, within 30 days of the expiry of the
period for which the tax under Section 4 has been
pald whichever is later :

——~a‘;w e

Provided further that tlhe S’tate Government
for facility of the administration of the one-time
tax, may, by notification in the Official Gazette,
direct that in any case or class of cases, the provi-
sions of the Act and the rules framed thereunder
shall apply, subjeect to such modification not incon-
sistant with the provisions of this section, as may,
be spemﬁed in such notlﬁcatlon

i1 " 7T SRR TR

(3) Notwﬂfhstandmg any*thﬂng contamed in
sub-section (3) of Section 4A, the State Govern-
ment may, subject to the condition of previous
publication, make rules generally for carrying in~
to effect the purposes of this section. s S

(4) If any Motor Vehicle, in respect of which
one-time tax has already been paid under sub-
section (1), and if the said motor vehicle is perma-
rently removed from Assam on change of address
or by way of transfer of ownership, or on cancel-
lation of registration, the one-time tax payee of the
said motor vehicle shall be entitled tc claim a
refund at the rate specified in Schedule' IV and
no other refund of the one-time tax shall be
admissible under any circumstances. . ... b6
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(5) No Motor Vehicle tax shall be levied on
- any vehicle referred to in sub-section (1) above and
categorised in Schedule-III within the State of
4Assam on attainment of 15 (Fifteen) years from

- the date of initial registration.”

e 3. In the principal Act, for Section 5 the
{following shall be substituted, namely :(—
T 5. Save and except the cases of those private
Vehicles referred to in sub-section (I) of Section
4B and categorised in Schedule-III, all taxes
“payable under Section 4 shall, subject to the pro-
'visions of Section 6, 8 and 9, be payable in advance
on or before the fifteenth day of April in each
vear for a term of one year by the ~owner of a
Motor Vehicle on taking out and paying for a

licence under the provisions of the Act:
Provided that save and except the owners of
the motor vehicles referred to in sub-section (1) of
-Section 4B land categorised in Schedule-III, the
T owner-of a motor vehicle shali have the option of -
“paying the tax in four equal instalments payable
on op before the fifteenth day of April, July,
October and January respectively”.

LA S8

oo 4. In the principal Act, in Schedule-I, the

1.1 Articles (I) and (II) shall be deleted and after such

deletion, the existing Articles (III), (IV), (V), (VI),

~AVIL), (VIID), (IX) (X), (XI) and (XII) shall be

- ~nenumbered respectively as Articles (I), (II), (111,
av), (V), (VI (VII), (VIII), (IX) and (X).

,{;:;’-"g‘;;;{ 5. In the principal Act, after Schedule-II, the
puleII andfollowing two new Schedules shall be inserted
" respectively as Schedule-III and  Schedule-IV,

*** namely :— ek Ll e ) SRR
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;:‘%;al and 6. (1) The Assam Motor Vehicles Taxation Assam
£ (Amendment) Ordinance, 1994 is hereby repealed. o
[+ 23 [+)

1994.

(2) Notwithstanding such repeal, anything done
or any action taken under the Ordinance so re-
pealed shall be deemed to have been done or
taken under the corresponding provision of this
Act, as if this Act cnme into force on the date on
which the Ordinance came into force,

K. LASKAR,
Secy. to the Govt. of Assam,
Legislative Department.

Guwahati : Printed 'and- published by the Dy. Director (P), Directorate
of Ptg. and Sty. Assam Guwahati-2! (Ex, Gazette) No. 83-1005-
400-19-4-94.




